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These four applications have been heard together as the 

grievances of the respective applicants in the same are identical 

and reliefs claimed against the respondent-ithorities are also 

the same. 

2. 	In O.A.604/1996 there are 2 applicants. Their case  is 

that they have been working intially as Data Processing Supervisor 

under the respondent..a.athoritios and Wre holding the same post 

on 1.1.1986 and were' however, subsequently promoted to higher 
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post. The post of Data Processing Supervisor which the applicants 

in the aforesaid D.A. were holding were.  subseqiently redesignated 

as Data Processing Assistant and the scale of pay attached to the 

said post being Pa,1400-2600 was replaced by a scale of .1600-2660/-

w.8.. .11.9.1989' as per Govto notification ised by the Ministry 

of Planning' Department of Statistics dated 2nd July# 1990 (tilde 

annexura 'A/3'). According to the applicants in the ebove 0.A. 

the date from which the above notification was to come into force 

i.e. 11.9.1989 being arbitraryt was challenged by affected 

employees before various Benches of the Tribunal at Qjttack, 

Nagpurp Hyderabad and also at Calcutta by filing different 

applications. The decisions taken by the aforesaid Benches went 

in favour of the applicants who moved the Benches anda uniform 

dacision was taken by the aforesaid Benches directing the reon-

dent..authorities to give affect to the said notification regarding 

the benefit of the pay scale to be given and the reepondents 

were directed to give the benefit w.e.f. 1.1.1986 instead of 

11.9.1989. Ccies of these judgments are to be found collectively 

as annexure 'A/41. The judgment delivered by the Calcutta Bench 

in 0.A.282/1993 and 0.A.744/1993 filed by 94 applicants jointly 

is to be found at page 48 of this D.A. which is dated 6.3.1996. 

There also the said applicants were given the benefit of the 

revised pay scale on redesignation of the post on the basis of the 

Govt, notification dated 2nd July# 1990' w.e.f. 1.1.1966 instead 

of 11.9.1989. The applicants in the present QA. have stated 

that their prayer for the revision of pay scale w.e.f. 1.1.1986 

with reference to the Bombay/Nagpur Bench judgments as contained 

in their rep resen tation dated 18.12.1995' as per annexure 'A/5' 

were never considered by the respondent-.authorities. Hence the 

aforesaid CA. 

3. 	In the other 3 0.A.s, the facts and the point in isgie 

involved are almost the same with the only difference that the 

applicants thereto as on 1.1.1986' were working under the 
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respondent-&thorities as Data Processing Assistants which posts 

were redesignated as Data Entry Operators GrQup-B9 as per 

Govt. notification dated 2nd July' 1990 (vide annexure 'A/3') 

and the scale of pay was reVi8ed from .1200.'-2040/- to 

.1350uuu2200/u.e All the applicants thereto claim that the date 

of effect of such higher scale of pay given in annexure 'W3' 
as 11.9.1989 is arbitrary and it ghculd be given effect to from 

1.1.1986 in view of the pronouncements made by the different 

Benches of the Tribunal as referred to above. 

All the aforesajd'O.A.s have. been cantegted.bythe 

respondait.- authorities and the common defence is that the 

applicants were not given such benefits in terms of the judgment 

passed by the different Benches including the Calcutta Bench as 

they were not parties thereto. 

We have heard I.P.Chatterjee leading 	.K.C.5aha,  

the ld,coinsel appearing for the applicants in all, the above 

3 0.A.s and ft.S.K.Cuptat ld.counsel appearing for the applicants 

in 0.A.1060/1996 as also Mr.B1jkherjee' the ld.counsel appearing 

for the respondent- authorities. 

We have gone through the averments made in the respective 

0.A.s and, reply thereto alonguith the annexureson record. 	From' 

the copy of the judgments delivered by the different Benches 

of the Tribunal at different point of time, 25 per annexure 'A/4' 

series' it has been clearly held by the different Benches of this 

Tribunal including the Calcutta Bench that such benefits of the 

notification, as per annexure 'A/3' dated 2nd July# 1990' is 

to be givet.f.. 1.1. 1986 instead of 11.9.1989. Accordingly 

the aforesaid Benches of the Tribunal by their respective 

judgments# directed the respondent.-authorities to accord benefit 

of the respective scale of pay given to the redesignated post 

of Data Processing  Assistant and Data. Entry (kerator, 'Group-B' 

on and from 1.1.1986 instead of 11.9.1989. The respondents there-

to were directed to give the arrears for the said period i.e. 

from 1.1. 1986 to '10.9. 1989 with all consvjgitial benefits 

within a time bound period. 
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Under such cir&imstances, we 	notfind any material 

to differentiate the above four O.A.s from the O.A.5 cOvered by 

the earlier judgments# as referred to above, and to deny the 

benefits obtalnel by the former applicants to the present appli.. 

cents. The defence that the applicants in the present G.M.e cannot 

be given the said benefit as they were not parties to the U.A.g 

decided by the Calcutta Bench or by the other Benches, is no 

legal ground at all. Under such circumstances, we are of the 

view that all the O.A.s should be allowed. 

Accordingly# the aforesaid four O.A.s are allowed by 

this common judgment. We direct the respondent..authorities to 

give benefit of the respective scale of pay to which the applicants 

in their respective G.M. are entitled to w.e.f. 1.1.1986 with 

all consacjential benefits. we further direct the respondent.. 

authorities to disburse the arrears of pay w.e.f. 1.1.1986 till 

the date when the applicants were given benefit of such scale of 

pay i.e. 11.9.1989 within a period of two months from the date 

of comnunicatjon of this order. 

All the four O.A.s are disposed of with the above 

directjons No order is made as to cost5 

(B.P.Singh) 2\4c 
Administrative Imbe't' 

(S.N.fa lick) 
t/ice- Chairman 

r. s, 


